
IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Monday, the 18th day of May, 2020  

Crl.M.P.No.7390/2020
in

W-1, A.W.P.S. Crime No.Not known/2020

1.  K.Suseela
2.  Dr.K.Suresh Kumar
3.  K.Boopalan .. Petitioners/Accused.

     Vs.

State Rep. by
The Inspector of Police,
W-1, All Women Police Station,
Thousand Lights,
Chennai.                                 ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.S.Kumara Devan and A.Prakash, Counsel for the petitioner and the CPP, this Court 
delivered the following :

ORDER

1.  The  petitioners,  who  apprehend  arrest  by  the  Respondent  Police  for  the 

offences punishable under Section 498A, 294(b), 324 and 506(ii) of IPC in Crime No.Not 

known/2020 on the file of the respondent police, seeks Anticipatory bail.

2.  The petitioners’ counsel was heard through phone.

3.  It is a matrimonial dispute.  The 3rd petitioner is the husband of the defacto 

complainant and the 2nd petitioner is the brother of the 3rd petitioner.  The 1st petitioner is the 

mother.  According to CPP it is a matrimonial dispute. The  matrimonial dispute is likely to 

be settled.  Arresting the petitioners may aggravate the situation.  Considering the same, this 

court is inclined to grant anticipatory bail to the petitioners.

4. Accordingly, the petitioners are ordered to be released on bail in the event of 

arrest or on their appearance, within a period of 10 days after reopening of the courts, before 

the X Metropolitan Magistrate, Chennai on condition that the petitioners shall execute a 

bond for a sum of Rs.10,000/- each (Rupees Ten Thousand only) with two sureties each for 

a likesum to the satisfaction of the respondent police or the police officer who intends to 

arrest or to the satisfaction of the learned Magistrate concerned and on further condition that



[a] the petitioners and the sureties shall affix their photographs and Left Thumb 

impression in the surety bond and the Magistrate may obtain a copy of their Aadhar card or  

Bank Pass book to ensure their identity.

[b]   the  petitioners  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

[c] the petitioners shall not abscond either during investigation or trial.

[d] On breach of any of the aforesaid conditions, the learned Magistrate/Trial 

Court is entitled to take appropriate action against the petitioners in accordance with law as 

if  the conditions have been imposed and the petitioners released on bail  by the learned 

Magistrate/Trial Court himself as laid down by the Supreme Court in P.K. Shaji Vs. State of 

Kerala [(2005) AIR SCW 5560].

[e] If  the petitioners thereafter absconds,  a fresh FIR can be registered under 

Section    229-A IPC.

          Delivered by me today

Sd/-R.SELVAKUMAR.

Principal Sessions Judge

Copies to:
1.  The X Metropolitan Magistrate, Chennai.
2.  CPP, Chennai.
3.  The Inspector of Police, P-6, Kodungaiyur Police Station,
     Chennai.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Monday, the 18th day of May, 2020  

Crl.M.P.No.7391/2020
in

C.C.No.344/2020
(On the file of the XVI Metropolitan Magistrate, George Town, Chennai)

in
Railway Police, Chennai Central P.S. Crime No.1013/2019

1. Rajendar Kumar
2. Sunil Kumar .. Petitioners/Accused.

     Vs.

State Rep. by
The Inspector of Police,
Railway Police, 
Chennai Central Police Station,
Chennai.             ..Respondent/Complainant.

This petition is coming on this day before me for hearing, upon hearing 
M/s.D.Karthick, Counsel for the petitioners and the CPP, this Court delivered the 
following :

ORDER
1. The petitioners, who were arrested for the offences punishable under Section 

379 of IPC in Crime No.1013/2019 on the file of the respondent police, seek bail.

2.  The petitioners' counsel was heard through phone.

3.  The petitioners are in custody from 6.1.2020.  However, it appears that charge 

sheet has been filed.  The petitioners are native of Haryana and New Delhi.  As per the  

prosecution, 85 sovereigns of gold out of 150 sovereigns was recovered from them.  Still the 

balance gold has not been recovered.  They are operating throughout the country.  If they 

are released on bail, they may abscond.  Earlier petition dismissed only on 2.5.2020.  No 

change of circumstances.  Considering the nature of offence and native of the petitioners, 

this  court is not inclined to grant bail.

4.  Petition is dismissed.

Delivered by me today

         Sd/-R.SELVAKUMAR
ss                           Principal Sessions Judge



IN THE COURT OF SESSIONS AT CHENNAI
Present: Thiru.R.Selvakumar, B.A., M.L.,

Principal Sessions Judge
Monday, the 18th day of May, 2020

Crl.M.P.No.  7392  /20  20
in

Crl.M.P.No.  5813  /20  20
in

Cr.No.370/2019

Vadivudaiyan ..Petitioner/Accused
                       Vs
State by:
The  Inspector of Police, 
R-5, Virugambakkam Police Station,
Chennai.               ..Respondent/Complainant.

This petition is coming on this  day before me for hearing in the presence of 

M/s.G.V.Sridharan and R.Karthikeyan, Counsel for the petitioner and of CPP for respondent 

and upon hearing them,  this court delivered the following:

    ORDER
1.  Petitioner  seeks relaxation  of  the  condition  imposed  by  this  court  in 

Crl.M.P.No.5813/2020, dt: 10.3.2020.

2. Heard both sides.

3. While granting bail, the petitioner was directed to appear before the respondent 

police daily at 10.30 a.m. until further orders.  According to learned CPP, the petitioner has 

complied the condition till date.  Considering the period of compliance, this court is inclined 

to relax the condition.

4.  (i) Petition is allowed.

     (ii) Condition is relaxed in toto.

  Delivered by me in open court today.

Sd/-SELVAKUMAR
ss Principal Sessions Judge



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Monday, the 18th day of May, 2020  

Crl.M.P.No.7393/2020
in

H-6, R.K.Nagar P.S. Crime No.391/2020

1. Nagaraj @ Nagaraj
2. Akash @ Chinna .. Petitioners/Accused.

     Vs.

State Rep. by
The Inspector of Police,
H-6, R.K.Nagar Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.M.Illiyas  and A.Venkateshwara Babu,  Counsel  for  the  petitioner  and the  CPP,  this 
Court delivered the following :

ORDER

1. The petitioners, who were arrested on 18.4.2020 for the offences punishable 

under Section 341, 294(b), 307 and 506(ii) of IPC in Crime No.391/2020 on the file of the 

respondent police, seek bail.

2.  The petitioners’ counsel was heard through phone.

3.  According  to  the  petitioners’  counsel,  the  petitioners  are  in  custody  from 

18.4.2020 and prays for bail.

4.   It  is  a  case  of  307  IPC.  The  petitioners  are  in  custody  from 18.4.2020. 

Considering the nature of injury duration of custody, this court is inclined to grant bail.

5.  Accordingly,  the  petitioners  are  ordered  to  be  released  on  bail  on  their 

executing a own bond for a sum of Rs.10,000/- each (Rupees ten thousand only) and on 

further condition that 

(a)  the  petitioners  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

(b) the petitioners shall not abscond either during investigation or trial.

(c)  On  breach  of  any  of  the  aforesaid  conditions,  the  learned  Magistrate/Trial 
Court is entitled to take appropriate action against the petitioners in accordance  with law 
as if the conditions have been imposed and the petitioners released on bail by the learned 



Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji 
Vs. State of Kerala [(2005) AIR SCW 5560]. 

(d) If  the petitioners thereafter absconds,  a fresh FIR can be registered under 

Section 229-A IPC.

Delivered by me today

    Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
The Superintendent, Central Prison, Puzhal, Chennai.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Monday, the 18th day of May, 2020  

Crl.M.P.No.7394/2020
in

D-2, Anna Salai P.S. Crime No.594/2020

1. Anandakumar
2. Ajithkumar .. Petitioners/Accused.

     Vs.

State Rep. by
The Inspector of Police,
D-2, Anna Salai Police Station,
Chennai.             ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.M.Anandaraj and S.Prabudoss, Counsel for the petitioners and the CPP, this Court 
delivered the following :

ORDER
1. The petitioners, who were arrested for the offences punishable under Section 

294(b), 341, 397 and 506(ii) of IPC in Crime No.594/2020 on the file of the respondent 

police, seek bail.

2.  The petitioners' counsel was heard through phone.

3.  According to the petitioners’ counsel, the petitioners are innocent and they 

have been falsely implicated in this case.  They are in custody from 10.5.2020 and prays for 

bail.

4.  On the other hand, the learned CPP submits that the petitioners were arrested 

only on 10.5.2020 and seriously objects granting bail.

5.   It  is a case u/s 397 IPC.  The petitioners are in custody only for 8 days. 

Considering the nature of case and duration of custody, this  court is not inclined to grant 

bail.

6.  Petition is dismissed.

Delivered by me today

         Sd/-R.SELVAKUMAR
ss     PRINCIPAL SESSIONS JUDGE



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Monday, the 18th day of May, 2020  

Crl.M.P.No.7395/2020
in

D-2, Anna Salai P.S. Crime No.595/2020

Manikandan .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
D-2, Anna Salai Police Station,
Chennai.             ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.T.V.Somasundaram, U.Yavaraj, A.Vinothkumar and M.Jayaprathap, Counsel for the 
petitioners and the CPP, this Court delivered the following :

ORDER
1. The petitioner, who was arrested for the offences punishable under Section 

341, 294, 397 and 506(ii)  of IPC in Crime No.595/2020 on the file of the respondent 

police, seeks bail.

2.  The petitioner’s counsel was heard through phone.

3.  According to the petitioner’s counsel, the petitioner is innocent and he has 

been falsely implicated in this case.  He is in custody from 10.5.2020 and prays for bail.

4.  On the other hand, the learned CPP submits that the petitioner was arrested 

only on 10.5.2020 and seriously objects granting bail.

5.   It  is  a  case  u/s  397  IPC.   The  petitioner  is  in  custody  only  for  8  days. 

Considering the nature of case and duration of custody, this  court is not inclined to grant 

bail.

6.  Petition is dismissed.

Delivered by me today

         Sd/-R.SELVAKUMAR
ss     PRINCIPAL SESSIONS JUDGE



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Monday, the 18th day of May, 2020  

Crl.M.P.No.7396/2020
in

N-2, Kasimedu P.S. Crime No.146/2020

1.  M.Antony
2.  S.Velmurugan
3. L.Sarath Kumar
4. J.Stephen .. Petitioners/Accused.

     Vs.

State Rep. by
The Inspector of Police,
N-2, Kasimedu Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.P.Paul Selvam, N.Prabhakaran and A.Seetha, Counsel for the petitioner and the CPP, 
this Court delivered the following :

ORDER

1. The petitioners, who were arrested on 27.2.2020 for the offences punishable 

under  Section  147,  148  and  302  of  IPC  in  Crime  No.146/2020  on  the  file  of  the 

respondent police, seek bail.

2.  The petitioners’ counsel was heard through phone.

3.  According  to  the  petitioners’  counsel,  the  petitioners  are  in  custody  from 

27.2.2020 and prays for bail.

4.  It is a case of 302 IPC. However, the petitioners are in custody for more than 

two months.  Considering the duration of custody, this court is inclined to grant bail.

5.  Accordingly,  the  petitioners  are  ordered  to  be  released  on  bail  on  their 

executing a own bond for a sum of Rs.10,000/- each (Rupees ten thousand only) and on 

further condition that 

(a)  the  petitioners  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

(b) the petitioners shall not abscond either during investigation or trial.

(c)  On  breach  of  any  of  the  aforesaid  conditions,  the  learned  Magistrate/Trial 



Court is entitled to take appropriate action against the petitioners in accordance  with law 
as if the conditions have been imposed and the petitioners released on bail by the learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji 
Vs. State of Kerala [(2005) AIR SCW 5560]. 

(d) If  the petitioners thereafter absconds,  a fresh FIR can be registered under 

Section 229-A IPC.

Delivered by me today

    Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
The Superintendent, Central Prison, Trichy.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Monday, the 18th day of May, 2020  

Crl.M.P.No.7397/2020
in

N-4, Fishing Harbour P.S. Crime No.379/2020

1. Sushil Kumar
2. Sakthi Dasan .. Petitioners/Accused.

     Vs.

State Rep. by
The Inspector of Police,
N-4, Fishing Harbour Police Station,
Chennai.             ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.M.Illiyas and A.Venkateswara Babu, Counsel for the petitioners and the CPP, this 
Court delivered the following :

ORDER
1. The petitioners, who were arrested for the offences punishable under Section 

399 of IPC in Crime No.379/2020 on the file of the respondent police, seek bail.

2.  The petitioners' counsel was heard through phone.

3.  According to the prosecution, the petitioners were arrested only on 15.5.2020 

and seriously objects granting bail.

4.  The petitioners are in custody only from 15.5.2020.  Considering the nature of 

offence and duration of custody, this  court is not inclined to grant bail.

5.  Petition is dismissed.

Delivered by me today

         Sd/-R.SELVAKUMAR
                                              Principal Sessions Judge

ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Monday, the 18th day of May, 2020  

Crl.M.P.No.7398/2020
in

V-1, Villivakkam P.S. Crime No.626/2020

S.Nagarajan .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
V-1, Villivakkam Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.R.Krishna Kumar,  Counsel for  the  petitioner  and the CPP,  this  Court  delivered the 
following :

ORDER

1. The petitioner, who was arrested on 9.5.2020 for the offences punishable 

under Section 328 of IPC r/w 24(i) of Cigarette and other Tobacco Products Act, 2003 in 

Crime No.626/2020 on the file of the respondent police, seeks bail.

2.  The petitioner’s counsel was heard through phone.

3.  According  to  the  petitioner’s  counsel,  the  petitioner  is  in  custody  from 

9.5.2020.  He is innocent and he has been falsely implicated in this case.  He is aged 60 and 

working as a driver.  Considering his age, he may be granted bail.

4.  The petitioner was found in possession of 2 kg. of zarda and 375 grams of 

maava.  He is aged about 60 years.  Considering the age and duration of custody, this court  

is inclined to grant bail.

5. Accordingly, the petitioner is ordered to be released on bail on his executing a 

own bond for a sum of Rs.10,000/- (Rupees ten thousand only) and on further condition that 

(a)  the  petitioner  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

(b) the petitioner shall not abscond either during investigation or trial.

(c)  On  breach  of  any  of  the  aforesaid  conditions,  the  learned  Magistrate/Trial 
Court is entitled to take appropriate action against the petitioner in accordance  with law as 
if the conditions have been imposed and the petitioner released on bail by the learned 



Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji 
Vs. State of Kerala [(2005) AIR SCW 5560]. 

(d)  If  the  petitioner  thereafter  absconds,  a  fresh  FIR can be registered  under 

Section 229-A IPC.

Delivered by me today

    Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
The Superintendent, Central Prison, Puzhal, Chennai.
ss



IN THE COURT OF SESSIONS AT CHENNAI
Present: Thiru.R.Selvakumar, B.A., M.L.,

Principal Sessions Judge
Monday, the 18th day of May, 2020

Crl.M.P.No.  7399  /20  20
in

Crl.M.P.No.  4895  /20  20
in

Cr.No.64/2020

M.P.Manojkumar ..Petitioner/Accused
                       Vs
State by:
The  Inspector of Police, 
V-5, Thirumangalam Police Station,
Chennai.               ..Respondent/Complainant.

This petition is coming on this  day before me for hearing in the presence of 

M/s.D.Chandrasekar, Counsel for the petitioner and of CPP for respondent and upon hearing 

them,  this court delivered the following:

    ORDER
1.  Petitioner  seeks relaxation  of  the  condition  imposed  by  this  court  in 

Crl.M.P.No.4895/2020, dt: 2.3.2020.

2. Heard both sides.

3.  While granting bail,  the petitioner was directed to appear before the  Judicial 

Magistrate, Thiruvallur  daily at 10.30 a.m. until further orders.  According to  petitioner’s 

counsel  the  petitioner  has  complied  with  the  condition  from  5.3.2020  to  24.3.2020. 

Considering the duration of custody and  in view of  the  Covid-19 situation,  this court  is 

inclined to relax the condition.

4.  (i) Petition is allowed.

     (ii) Condition is relaxed in toto.

  Delivered by me in open court today.

Sd/-SELVAKUMAR
ss   Principal Sessions Judge



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Monday, the 18th day of May, 2020  

Crl.M.P.No.7400/2020
in

K-3, Aminjikarai P.S. Crime No.454/2020

J.Saravanan .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
K-3, Aminjikarai Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.N.Elumalai, Counsel for the petitioner and the CPP, this Court delivered the following :

ORDER

1. The petitioner, who was arrested on 18.4.2020 for the offences punishable 

under Section 395 of IPC in Crime No.454/2020 on the file of the respondent police, seeks 

bail.

2.  The petitioner’s counsel was heard through phone.

3. According to the petitioner’s counsel, the petitioner is innocent and he has 

been falsely implicated in this case.  He is in custody from 18.4.2020 and prays for bail.

4.   It  is  a  case  u/s  395  IPC.   Already  this  petitioner  was  granted  bail  in  

Cr.No455/2020 on 13.5.2020.  Considering the duration of custody, this court is inclined to 

grant bail.

5. Accordingly, the petitioner is ordered to be released on bail on his executing a 

own bond for a sum of Rs.10,000/- (Rupees ten thousand only) and on further condition that 

(a)  the  petitioner  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

(b) the petitioner shall not abscond either during investigation or trial.

(c)  On  breach  of  any  of  the  aforesaid  conditions,  the  learned  Magistrate/Trial 
Court is entitled to take appropriate action against the petitioner in accordance  with law as 
if the conditions have been imposed and the petitioner released on bail by the learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji 
Vs. State of Kerala [(2005) AIR SCW 5560]. 



(d)  If  the  petitioner  thereafter  absconds,  a  fresh  FIR can be registered  under 

Section 229-A IPC.

Delivered by me today

    Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
The Superintendent, Central Prison, Puzhal, Chennai.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Monday, the 18th day of May, 2020  

Crl.M.P.No.7401/2020
in

K-3, Aminjikarai P.S. Crime No.454/2020

M.Sakthivel .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
K-3, Aminjikarai Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.S.V.Karthikeyan and R.Elizabeth, Counsel for the petitioner and the CPP, this Court 
delivered the following :

ORDER

1. The petitioner, who was arrested on 18.4.2020 for the offences punishable 

under Section 395 of IPC in Crime No.454/2020 on the file of the respondent police, seeks 

bail.

2.  The petitioner’s counsel was heard through phone.

3. According to the petitioner’s counsel, the petitioner is innocent and he has 

been falsely implicated in this case.  He is in custody from 18.4.2020 and prays for bail.

4.  It is a case u/s 395 IPC.  Co-accused has been released on bail.  Considering 

the duration of custody, this court is inclined to grant bail.

5. Accordingly, the petitioner is ordered to be released on bail on his executing a 

own bond for a sum of Rs.10,000/- (Rupees ten thousand only) and on further condition that 

(a)  the  petitioner  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

(b) the petitioner shall not abscond either during investigation or trial.

(c)  On  breach  of  any  of  the  aforesaid  conditions,  the  learned  Magistrate/Trial 
Court is entitled to take appropriate action against the petitioner in accordance  with law as 
if the conditions have been imposed and the petitioner released on bail by the learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji 
Vs. State of Kerala [(2005) AIR SCW 5560]. 



(d)  If  the  petitioner  thereafter  absconds,  a  fresh  FIR can be registered  under 

Section 229-A IPC.

Delivered by me today

    Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
The Superintendent, Central Prison, Puzhal, Chennai.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Monday, the 18th day of May, 2020  

Crl.M.P.No.7402/2020
in

K-3, Aminjikarai P.S. Crime No.455/2020

M.Sakthivel .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
K-3, Aminjikarai Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.S.V.Karthikeyan and R.Elizabeth, Counsel for the petitioner and the CPP, this Court 
delivered the following :

ORDER

1. The petitioner, who was arrested on 18.4.2020 for the offences punishable 

under Section 395 of IPC in Crime No.455/2020 on the file of the respondent police, seeks 

bail.

2.  The petitioner’s counsel was heard through phone.

3. According to the petitioner’s counsel, the petitioner is innocent and he has 

been falsely implicated in this case.  He is in custody from 18.4.2020 and prays for bail.

4.  It is a case u/s 395 IPC.  Co-accused has been released on bail.  Considering 

the duration of custody, this court is inclined to grant bail.

5. Accordingly, the petitioner is ordered to be released on bail on his executing a 

own bond for a sum of Rs.10,000/- (Rupees ten thousand only) and on further condition that 

(a)  the  petitioner  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

(b) the petitioner shall not abscond either during investigation or trial.

(c)  On  breach  of  any  of  the  aforesaid  conditions,  the  learned  Magistrate/Trial 
Court is entitled to take appropriate action against the petitioner in accordance  with law as 
if the conditions have been imposed and the petitioner released on bail by the learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji 
Vs. State of Kerala [(2005) AIR SCW 5560]. 



(d)  If  the  petitioner  thereafter  absconds,  a  fresh  FIR can be registered  under 

Section 229-A IPC.

Delivered by me today

    Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
The Superintendent, Central Prison, Puzhal, Chennai.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Monday, the 18th day of May, 2020  

Crl.M.P.No.7403/2020
in

E-1, Mylapore P.S. Crime No.339/2020

Vijayakuamr @ Lodu Viji .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
E-1, Mylapore Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.S.Madhusudanan and R.Vinod Kumar,  Counsel for the petitioner and the CPP, this 
Court delivered the following :

ORDER

1. The petitioner, who was arrested on 19.4.2020 for the offences punishable 

under Section 399 r/w 188 of IPC in Crime No.339/2020 on the file of the respondent 

police, seeks bail.

2.  The petitioner’s counsel was heard through phone.

3. According to the petitioner’s counsel, the petitioner is innocent and he has 

been falsely implicated in this case.  He is in custody from 19.4.2020 and prays for bail.

4.  It is a case u/s 399 IPC.  The petitioner has been in custody from 19.4.2020. 

Considering the duration of custody, this court is inclined to grant bail.

5. Accordingly, the petitioner is ordered to be released on bail on his executing a 

own bond for a sum of Rs.10,000/- (Rupees ten thousand only) and on further condition that 

(a)  the  petitioner  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

(b) the petitioner shall not abscond either during investigation or trial.

(c)  On  breach  of  any  of  the  aforesaid  conditions,  the  learned  Magistrate/Trial 
Court is entitled to take appropriate action against the petitioner in accordance  with law as 
if the conditions have been imposed and the petitioner released on bail by the learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji 
Vs. State of Kerala [(2005) AIR SCW 5560]. 



(d)  If  the  petitioner  thereafter  absconds,  a  fresh  FIR can be registered  under 

Section 229-A IPC.

Delivered by me today

    Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
The Superintendent, Central Prison 2, Puzhal, Chennai.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Monday, the 18th day of May, 2020  

Crl.M.P.No.7404/2020
in

E-3, Teynampet P.S. Crime No.105/2020

Magesh ...Petitioner/ accused
vs.

State Rep. by
The Inspector of Police,
E-3, Teynampet Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.A.Manikandan,  Counsel  for  the  petitioner  and  the  CPP,  this  Court  delivered  the 
following :

ORDER

1. The petitioner, who was arrested on 4.3.2020 for the offences punishable 

under Section 3 of Explosive Substance Act and Sec.4 of Public Property (Prevention of 

Damages & Loss) Act in Crime No.105/2020 on the file of the respondent police, seek 

bail.

2.  The petitioner's counsel was heard through phone.

3. The learned counsel for the petitioner submits that the petitioner is innocent. 

He is in custody from 4.3.2020 and prays for bail in view of the Corona situation.

4.  On the other hand, the learned CPP submits that it is a case of throwing of 

country-made bomb at a busy place at Mount Road, Teynampet on a moving car. However, 

no  injuries  has  been  caused.   The  petitioner  is  in  custody  for  more  than  two  months.  

Considering the duration of custody, this court is inclined to grant bail.

5. Accordingly, the petitioner is ordered to be released on bail on his executing a 

own bond for a sum of Rs.10,000/- (Rupees ten thousand only) and on further condition that 

(a)  the  petitioner  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

(b) the petitioner shall not abscond either during investigation or trial.

(c)  On  breach  of  any  of  the  aforesaid  conditions,  the  learned  Magistrate/Trial 
Court is entitled to take appropriate action against the petitioner in accordance  with law as 
if the conditions have been imposed and the petitioner released on bail by the learned 



Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji 
Vs. State of Kerala [(2005) AIR SCW 5560]. 

(d)  If  the  petitioner  thereafter  absconds,  a  fresh  FIR can be registered  under 

Section 229-A IPC.

Delivered by me today

    Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
The Superintendent, Central Prison, Salem.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Monday, the 18th day of May, 2020  

Crl.M.P.No.7405/2020
in

P-2, Otteri P.S. Crime No.155/2020

Nelson @ Gnanakumar
.. Petitioner/Accused.

     Vs.

State Rep. by
The Inspector of Police,
P-2, Otteri Police Station,
Chennai.               ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.S.Chandanbabu, S. Prakash and M. Madhavan, Counsel for the petitioner and the CPP, 
this Court delivered the following :

ORDER

1. The petitioner, who was arrested for the offences punishable under Section 

147, 148, 341, 324 and 302 of IPC in Crime No.155/2020 on the file of the respondent 

police, seek bail.

2.  The petitioner's counsel was heard through phone.

3.  According to the petitioner’s counsel, the petitioner is innocent and he has 

been falsely implicated in this case.  He is in custody from 2.3.2020 and prays for bail.

4.  It is a case u/s 302 IPC.   However, the petitioner has been in custody for more 

than two months.  Co-accused has already been granted bail. Considering the duration of 

custody, this court is inclined to grant bail.

5. Accordingly, the petitioner is ordered to be released on bail on his executing a 

own bond for a sum of Rs.10,000/- (Rupees ten thousand only) and on further condition that 

(a)  the  petitioner  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

(b) the petitioner shall not abscond either during investigation or trial.

(c)  On  breach  of  any  of  the  aforesaid  conditions,  the  learned  Magistrate/Trial 
Court is entitled to take appropriate action against the petitioner in accordance  with law as 
if the conditions have been imposed and the petitioner released on bail by the learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji 



Vs. State of Kerala [(2005) AIR SCW 5560]. 

(d)  If  the  petitioner  thereafter  absconds,  a  fresh  FIR can be registered  under 

Section 229-A IPC.

Delivered by me today

    Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
The Superintendent, Central Prison, Puzhal, Chennai.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Monday, the 18th day of May, 2020  

Crl.M.P.No.7406/2020
in

P-3, Vyasarpadi P.S. Crime No.69/2020

Manimaran
.. Petitioner/Accused.

     Vs.

State Rep. by
The Inspector of Police,
P-3, Vyasarpadi Police Station,
Chennai.               ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.V.Rajinikanth,  Counsel  for  the  petitioner  and  the  CPP,  this  Court  delivered  the 
following :

ORDER

1. The petitioner, who was arrested for the offences punishable under Section 

341, 294(b), 323, 324, 397, 427, 506(ii) of IPC in Crime No.69/2020 on the file of the 

respondent police, seek bail.

2.  The petitioner's counsel was heard through phone.

3.  According to the petitioner’s counsel, the petitioner is innocent and he has 

been falsely implicated in this case.  He is in custody from 29.2.2020 and prays for bail.

4.  It is a case u/s 397 IPC.  The petitioner has been in custody from 29.2.2020. 

Considering the duration of custody, this court is inclined to grant bail.

5. Accordingly, the petitioner is ordered to be released on bail on his executing a 

own bond for a sum of Rs.10,000/- (Rupees ten thousand only) and on further condition that 

(a)  the  petitioner  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

(b) the petitioner shall not abscond either during investigation or trial.

(c)  On  breach  of  any  of  the  aforesaid  conditions,  the  learned  Magistrate/Trial 
Court is entitled to take appropriate action against the petitioner in accordance  with law as 
if the conditions have been imposed and the petitioner released on bail by the learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji 
Vs. State of Kerala [(2005) AIR SCW 5560]. 



(d)  If  the  petitioner  thereafter  absconds,  a  fresh  FIR can be registered  under 

Section 229-A IPC.

Delivered by me today

    Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
The Superintendent, Central Prison  2, Puzhal, Chennai.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Monday, the 18th day of May, 2020  

Crl.M.P.No.7417/2020
in

E-3, Teynampet P.S. Crime No.664/2019

P. Mary Thomas .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
E-3, Teynampet Police Station,
Chennai.                                 ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.A.Thirumaran and K.  Purushothaman,  Counsel  for  the  petitioner  and the  CPP,  this 
Court delivered the following :

ORDER

1.  The  petitioner,  who  apprehend  arrest  by  the  Respondent  Police  for  the 

offences punishable under Section 406, 420, 506(i) of IPC in Crime No.664/2019 on the 

file of the respondent police, seeks Anticipatory bail.

2.  The petitioners’ counsel was heard through phone.

3.   It  is  represented  by  the  CPP that  earlier  anticipatory  bail  moved  by  the 

petitioner  before  this  court  in  Crl.M.P.No.28298/2019 was  dismissed  by  this  court.  No 

change  of  circumstances.  Hence,  moving  anticipatory  bail  before  the  same  forum  for 

anticipatory bail is not conducive.  Considering the same, this court is not inclined to grant 

anticipatory bail.

6.  Petition is dismissed.

      Delivered by me  today.

                          
Sd./ R. SELVAKUMAR

ss Principal Sessions Judge



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Monday, the 18th day of May, 2020  

Crl.M.P.No.7418/2020
in

Royapuram Railway P.S. Crime No.8/2020

1. Appu @ Saravanan
2. Stephen Raj

.. Petitioners/Accused.
     Vs.

State Rep. by
The Inspector of Police,
Royapuram Railway Police Station,
Chennai.               ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.M.Illiyas  and A.Venkateswara  Babu,  Counsel  for  the  petitioners  and the  CPP,  this 
Court delivered the following :

ORDER

1. The petitioners, who were arrested for the offences punishable under Section 

392 of IPC in Crime No.8/2020 on the file of the respondent police, seek bail.

2.  The petitioners’ counsel was heard through phone.

3.  According to the petitioners’ counsel, the petitioners are innocent and they 

have  been  falsely  implicated  in  this  case.   They  are  in  custody  from  15.3.2020  and 

18.3.2020 respectively and prays for bail.

4.  It  is a case u/s 392 IPC.  The petitioner has been in custody for 60 days. 

Co-accused has been granted bail by this court. Considering the duration of custody, this 

court is inclined to grant bail.

5.  Accordingly,  the  petitioners  are  ordered  to  be  released  on  bail  on  their 

executing a own bond for a sum of Rs.10,000/- each (Rupees ten thousand only) and on 

further condition that 

(a)  the  petitioners  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

(b) the petitioners shall not abscond either during investigation or trial.

(c)  On  breach  of  any  of  the  aforesaid  conditions,  the  learned  Magistrate/Trial 
Court is entitled to take appropriate action against the petitioners in accordance  with law 



as if the conditions have been imposed and the petitioners released on bail by the learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji 
Vs. State of Kerala [(2005) AIR SCW 5560]. 

(d) If  the petitioners thereafter absconds,  a fresh FIR can be registered under 

Section 229-A IPC.

Delivered by me today

    Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
The Superintendent, Central Prison, Puzhal, Chennai.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Monday, the 18th day of May, 2020  

Crl.M.P.No.7419/2020
in

K-1, Sembium P.S. Crime No.850/2019

Sanjay @ Ajay
.. Petitioner/Accused.

     Vs.

State Rep. by
The Inspector of Police,
K-1, Sembium Police Station,
Chennai.               ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.V.Karthik, Counsel for the petitioner and the CPP, this Court delivered the following :

ORDER

1. The petitioner, who was arrested for the offences punishable under Section 

147,  148,  341,  294(b),  427,  506(ii)  of  IPC  in  Crime  No.850/2019  on  the  file  of  the 

respondent police, seek bail.

2.  The petitioner's counsel was heard through phone.

3.  According to the petitioner’s counsel, the petitioner is innocent and he has 

been falsely implicated in this case.  He is in custody from 19.1.2020 and prays for bail.

4.  The petitioner has been in custody for about four months. Considering the 

duration of custody, this court is inclined to grant bail.

5. Accordingly, the petitioner is ordered to be released on bail on his executing a 

own bond for a sum of Rs.10,000/- (Rupees ten thousand only) and on further condition that 

(a)  the  petitioner  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

(b) the petitioner shall not abscond either during investigation or trial.

(c)  On  breach  of  any  of  the  aforesaid  conditions,  the  learned  Magistrate/Trial 
Court is entitled to take appropriate action against the petitioner in accordance  with law as 
if the conditions have been imposed and the petitioner released on bail by the learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji 
Vs. State of Kerala [(2005) AIR SCW 5560]. 

(d)  If  the  petitioner  thereafter  absconds,  a  fresh  FIR can be registered  under 



Section 229-A IPC.

Delivered by me today

    Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
The Superintendent, Central Prison, Puzhal, Chennai.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Monday, the 18th day of May, 2020  

Crl.M.P.No.7408/2020
in

P-5, M.K.B. Nagar P.S. Crime No.356/2020

Rocky @ Rackesh
.. Petitioner/Accused.

     Vs.

State Rep. by
The Inspector of Police,
P-5, M.K.B. Nagar Police Station,
Chennai.               ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.A.Elumalai  and B.Dineshkumar, Counsel for the petitioner and the CPP, this  Court 
delivered the following :

ORDER

1. The petitioner, who was arrested for the offences punishable under Section 

341, 294(b), 324, 307 of IPC in Crime No.356/2020 on the file of the respondent police, 

seek bail.

2.  The petitioner's counsel was heard through phone.

3.  The learned counsel for the petitioner submits that the it is a wordy quarrel 

while plying kite.  The defacto complainant sustained simply injury. Considering the nature 

of injury sustained and duration of custody, this court is inclined to grant bail.

4. Accordingly, the petitioner is ordered to be released on bail on his executing a 

own bond for a sum of Rs.10,000/- (Rupees ten thousand only) and on further condition that 

(a)  the  petitioner  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

(b) the petitioner shall not abscond either during investigation or trial.

(c)  On  breach  of  any  of  the  aforesaid  conditions,  the  learned  Magistrate/Trial 
Court is entitled to take appropriate action against the petitioner in accordance  with law as 
if the conditions have been imposed and the petitioner released on bail by the learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji 
Vs. State of Kerala [(2005) AIR SCW 5560]. 

(d)  If  the  petitioner  thereafter  absconds,  a  fresh  FIR can be registered  under 



Section 229-A IPC.

Delivered by me today

    Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
The Superintendent, Central Prison, Puzhal, Chennai.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Monday, the 18th day of May, 2020  

Crl.M.P.No.7410/2020
in

P-6, Kodungaiyur P.S. Crime No.650/2020

1. Venkatesh @ Karukka Venkatesh
2. Muthukumar @ Muthu

.. Petitioners/Accused.
     Vs.

State Rep. by
The Inspector of Police,
P-6, Kodungaiyur Police Station,
Chennai.               ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.M.Ravindhar and S. Meenakshi, Counsel for the petitioners and the CPP, this Court 
delivered the following :

ORDER

1. The petitioners, who were arrested for the offences punishable under Section 

294(b),  324,  307,  188,  269,  506(ii)  of  IPC  in  Crime  No.650/2020  on  the  file  of  the 

respondent police, seek bail.

2.  The petitioner's counsel was heard through phone.

3.  Learned counsel for the petitioners submits that there is a counter-case.  The 

compliant given by the petitioners has not been registered.  On the other hand, the present 

case has been registered against them.  They are in custody from 29.4.2020 and prays for  

bail.

4.  On the other hand, the learned CPP submits that the 1st petitioner is having 

five previous cases and the 2nd petitioner is having three previous cases.  Considering the 

number of cases against the 1st petitioner, this court is not inclined to grant bail to the 1st 

petitioner.  In respect of the 2nd petitioner, bail is granted.

5.  Accordingly,  the  2nd petitioner  is  ordered  to  be  released  on  bail  on  his 

executing a own bond for a sum of Rs.10,000/- (Rupees ten thousand only) and on further 

condition that 

(a)  the  2nd petitioner  shall  not  tamper with  evidence or  witness  either  during 

investigation or trial.



(b) the 2nd petitioner shall not abscond either during investigation or trial.

(c)  On  breach  of  any  of  the  aforesaid  conditions,  the  learned  Magistrate/Trial 
Court is entitled to take appropriate action against the  2nd petitioner in accordance  with 
law as if the conditions have been imposed and the 2nd petitioner released on bail by the 
learned Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in 
P.K. Shaji Vs. State of Kerala [(2005) AIR SCW 5560]. 

(d) If the 2nd petitioner thereafter absconds, a fresh FIR can be registered under 

Section 229-A IPC.

6.  As far as the 1st petitioner is concerned, the petition is dismissed.

Delivered by me today

    Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
The Superintendent, Sub-Jail, Ponneri.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Monday, the 18th day of May, 2020  

Crl.M.P.No.7411/2020
in

P-6, Kodungaiyur P.S. Crime No.674/2020

1. Sarath
2. Dinesh Kumar
3. Kishore Kumar
4. Vicky @ Vigneshwaran
5. Kamal
6. Mohan
7. Linga Perumal
8. Deva

.. Petitioners/Accused.
     Vs.

State Rep. by
The Inspector of Police,
P-6, Kodungaiyur Police Station,
Chennai.               ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.J.Antony Jesuraja, T.R. Meiyazhahan and B. Sankarganesh, Counsel for the petitioners 
and the CPP, this Court delivered the following :

ORDER

1. The petitioners, who were arrested for the offences punishable under Section 

147, 148, 341, 294(b), 427, 324, 307 and 506(ii) of IPC in Crime No.674/2020 on the file 

of the respondent police, seek bail.

2.  The petitioners’ counsel was heard through phone.

3.  According to the petitioners’ counsel, the petitioners are innocent and they 

have been falsely implicated in this case.  They are in custody from 1.5.2020 and prays for  

bail.

4.  It is a case u/s 307 IPC. Injured discharged from the  hospital. The petitioners  

have been in custody for 18 days. Considering the duration of custody, this court is inclined 

to grant bail.

5.  Accordingly,  the  petitioners  are  ordered  to  be  released  on  bail  on  their 

executing a own bond for a sum of Rs.10,000/- each (Rupees ten thousand only) and on 

further condition that 



(a)  the  petitioners  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

(b) the petitioners shall not abscond either during investigation or trial.

(c)  On  breach  of  any  of  the  aforesaid  conditions,  the  learned  Magistrate/Trial 
Court is entitled to take appropriate action against the petitioners in accordance  with law 
as if the conditions have been imposed and the petitioners released on bail by the learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji 
Vs. State of Kerala [(2005) AIR SCW 5560]. 

(d) If  the petitioners thereafter absconds,  a fresh FIR can be registered under 

Section 229-A IPC.

Delivered by me today

    Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
The Superintendent, Central Prison, Puzhal, Chennai.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Monday, the 18th day of May, 2020  

Crl.M.P.No.7407/2020
in

P-3, Vyasarpadi P.S. Crime No.76/2020

Karthick
.. Petitioner/Accused.

     Vs.

State Rep. by
The Inspector of Police,
P-3, Vyasarpadi Police Station,
Chennai.               ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.J.Antony Jesuraja, B. Sankarganesh and K.Naresh Kumar, Counsel for the petitioner 
and the CPP, this Court delivered the following :

ORDER

1. The petitioner, who was arrested for the offences punishable under Section 

302 of IPC in Crime No.76/2020 on the file of the respondent police, seek bail.

2.  The petitioner's counsel was heard through phone.

3.  According to the petitioner’s counsel, the petitioner is innocent and he has 

been falsely implicated in this case.  He is in custody from 29.2.2020 and prays for bail.

4.  It is a case u/s 302 IPC.  However, the petitioner has been in custody from 

29.2.2020. Considering the duration of custody, this court is inclined to grant bail.

5. Accordingly, the petitioner is ordered to be released on bail on his executing a 

own bond for a sum of Rs.10,000/- (Rupees ten thousand only) and on further condition that 

(a)  the  petitioner  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

(b) the petitioner shall not abscond either during investigation or trial.

(c)  On  breach  of  any  of  the  aforesaid  conditions,  the  learned  Magistrate/Trial 
Court is entitled to take appropriate action against the petitioner in accordance  with law as 
if the conditions have been imposed and the petitioner released on bail by the learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji 
Vs. State of Kerala [(2005) AIR SCW 5560]. 

(d)  If  the  petitioner  thereafter  absconds,  a  fresh  FIR can be registered  under 



Section 229-A IPC.

Delivered by me today

    Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
The Superintendent, Central Prison, Puzhal, Chennai.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Monday, the 18th day of May, 2020  

Crl.M.P.No.7412/2020
in

P-6, Kodungaiyur P.S. Crime No.700/2020

J. Francis Xavier
.. Petitioner/Accused.

     Vs.

State Rep. by
The Inspector of Police,
P-6, Kodungaiyur Police Station,
Chennai.               ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.J.N.Naresh Kumar, Counsel for the petitioner and the CPP, this Court delivered the 
following :

ORDER

1.  The  petitioner,  who  apprehend  arrest  by  the  Respondent  Police  for  the 

offences  punishable  under  Section  24(1)  COTPA  Act  and  328  of  IPC  in  Crime 

No.700/2020 on the file of the respondent police, seeks Anticipatory bail.

2.  The petitioner's counsel was heard through phone.

3.  The learned counsel for the petitioner submits that the petitioner is an Auto 

Driver and seeks bail.

4. According to the CPP, the petitioner was found in possession of 505 kg. of 

Gutka.  The police have recovered the tobacco product along with auto.

5.   The petitioner,  being an Auto Driver,  during the lock down, he has been 

prohibited  from  running  the  Auto.   On  the  other  hand,  he  drove  the  Auto  with  the 

contraband  and  also  escaped from the  police.   Considering  the  quantum of  contraband 

seized, this  court is not inclined to grant bail.

6.  Petition is dismissed.

Delivered by me today

Sd./ R. SELVAKUMAR
ss Principal Sessions Judge



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Monday, the 18th day of May, 2020  

Crl.M.P.No.7413/2020
in

J-5, Sasthri Nagar P.S. Crime No.136/2020

1. Muthupandi
2. Sugumar

.. Petitioners/Accused.
     Vs.

State Rep. by
The Inspector of Police,
J-5, Sasthri Nagar Police Station,
Chennai.               ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.S.Saravanan,  Counsel  for  the  petitioners  and  the  CPP,  this  Court  delivered  the 
following :

ORDER

1. The petitioners, who were arrested for the offences punishable under Section 

457, 380 of IPC in Crime No.136/2020 on the file of the respondent police, seek bail.

2.  The petitioners’ counsel was heard through phone.

3.  According to the petitioners’ counsel, the petitioners are innocent and they 

have been falsely implicated in this case.  They are in custody from 8.3.2020 and prays for  

bail.

4.   It  is  a  case  of  house-braking  and  theft.   The  petitioners  are  native  of 

Sivagangai District having previous cases.  If they are released during Covid situation on 

own bond, they may abscond. Considering the same, this court is inclined to grant bail with 

condition to produce two blood sureties.

5.  Accordingly,  the  petitioners  are  ordered  to  be  released  on  bail  on  their 

executing  a  bond for  a  sum of  Rs.10,000/-  each  (Rupees  ten  thousand only)  with  two 

sureties each, both the sureties must be blood relative, for a likesum to the satisfaction of the 

learned IX Metropolitan Magistrate, Chennai and on further condition that 

(a)  the  petitioners  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

(b) the petitioners shall not abscond either during investigation or trial.



(c)  On  breach  of  any  of  the  aforesaid  conditions,  the  learned  Magistrate/Trial 
Court is entitled to take appropriate action against the petitioners in accordance  with law 
as if the conditions have been imposed and the petitioners released on bail by the learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji 
Vs. State of Kerala [(2005) AIR SCW 5560]. 

(d) If  the petitioners thereafter absconds,  a fresh FIR can be registered under 

Section 229-A IPC.

Delivered by me today

    Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
1. The IX Metropolitan Magistrate, Chennai.
2. The CPP, Chennai.
3. The Inspector of Police, J-5, Sashthri Nagar Police Station,
Chennai.
4. The Superintendent, Central Prison, Puzhal, Chennai.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Monday, the 18th day of May, 2020  

Crl.M.P.No.7414/2020
in

J-5, Sasthri Nagar P.S. Crime No.157/2020

Muthupandi
.. Petitioner/Accused.

     Vs.

State Rep. by
The Inspector of Police,
J-5, Sasthri Nagar Police Station,
Chennai.               ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.S.Saravanan,  Counsel  for  the  petitioner  and  the  CPP,  this  Court  delivered  the 
following :

ORDER

1. The petitioner, who was arrested for the offences punishable under Section 

341,  294(b),  336,  427,  397,  506(ii)  of  IPC  in  Crime  No.157/2020  on  the  file  of  the 

respondent police, seek bail.

2.  The petitioner's counsel was heard through phone.

3.  According to the petitioner’s counsel, the petitioner is innocent and he has 

been falsely implicated in this case.  He is in custody from 8.3.2020 and prays for bail.

4.  It is a case u/s 397 of IPC.  The petitioner is native of Sivagangai District  

having previous  cases.   If  he  is  released during  Covid situation on  own bond,  he  may 

abscond. Considering the same, this court is inclined to grant bail with condition to produce 

two blood sureties.

5. Accordingly, the petitioner is ordered to be released on bail on his executing a 

bond for  a  sum of Rs.10,000/-  (Rupees  ten  thousand only)  with two sureties,  both  the 

sureties  must  be  blood  relative,  for  a  likesum  to  the  satisfaction  of  the  learned  IX 

Metropolitan Magistrate, Chennai and on further condition that 

(a)  the  petitioner  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

(b) the petitioner shall not abscond either during investigation or trial.



(c)  On  breach  of  any  of  the  aforesaid  conditions,  the  learned  Magistrate/Trial 
Court is entitled to take appropriate action against the petitioner in accordance  with law as 
if the conditions have been imposed and the petitioner released on bail by the learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji 
Vs. State of Kerala [(2005) AIR SCW 5560]. 

(d)  If  the  petitioner  thereafter  absconds,  a  fresh  FIR can be registered  under 

Section 229-A IPC.

Delivered by me today

    Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
1. The IX Metropolitan Magistrate, Chennai.
2. The CPP, Chennai.
3. The Inspector of Police, J-5, Sashthri Nagar Police Station,
Chennai.
4. The Superintendent, Central Prison, Puzhal, Chennai.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Monday, the 18th day of May, 2020  

Crl.M.P.No.7415/2020
in

J-5, Sasthri Nagar P.S. Crime No.157/2020

Sugumar
.. Petitioner/Accused.

     Vs.

State Rep. by
The Inspector of Police,
J-5, Sasthri Nagar Police Station,
Chennai.               ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.S.Saravanan,  Counsel  for  the  petitioner  and  the  CPP,  this  Court  delivered  the 
following :

ORDER

1. The petitioner, who was arrested for the offences punishable under Section 

341,  294(b),  336,  427,  397,  506(ii)  of  IPC  in  Crime  No.157/2020  on  the  file  of  the 

respondent police, seek bail.

2.  The petitioner's counsel was heard through phone.

3.  According to the petitioner’s counsel, the petitioner is innocent and he has 

been falsely implicated in this case.  He is in custody from 8.3.2020 and prays for bail.

4.  It is a case u/s 397 of IPC.  The petitioner is native of Sivagangai District  

having previous cases .   If  he is  released during Covid situation on own bond,  he may 

abscond. Considering the same, this court is inclined to grant bail with condition to produce 

two blood sureties.

5. Accordingly, the petitioner is ordered to be released on bail on his executing a 

bond for  a  sum of Rs.10,000/-  (Rupees  ten  thousand only)  with two sureties,  both  the 

sureties  must  be  blood  relative,  for  a  likesum  to  the  satisfaction  of  the  learned  IX 

Metropolitan Magistrate, Chennai and on further condition that 

(a)  the  petitioner  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

(b) the petitioner shall not abscond either during investigation or trial.



(c)  On  breach  of  any  of  the  aforesaid  conditions,  the  learned  Magistrate/Trial 
Court is entitled to take appropriate action against the petitioner in accordance  with law as 
if the conditions have been imposed and the petitioner released on bail by the learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji 
Vs. State of Kerala [(2005) AIR SCW 5560]. 

(d)  If  the  petitioner  thereafter  absconds,  a  fresh  FIR can be registered  under 

Section 229-A IPC.

Delivered by me today

    Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
1. The IX Metropolitan Magistrate, Chennai.
2. The CPP, Chennai.
3. The Inspector of Police, J-5, Sashthri Nagar Police Station,
Chennai.
4. The Superintendent, Central Prison, Puzhal, Chennai.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Monday, the 18th day of May, 2020  

Crl.M.P.No.7416/2020
in

J-13, Taramani P.S. Crime No.211/2020

Suresh Kumar
.. Petitioner/Accused.

     Vs.

State Rep. by
The Inspector of Police,
J-13, Taramani Police Station,
Chennai.               ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.D.Chandrasekar,  Counsel  for  the  petitioner  and  the  CPP,  this  Court  delivered  the 
following :

ORDER

1. The petitioner, who was arrested for the offences punishable under Section 

341, 323, 147 and 395 of IPC in Crime No.211/2020 on the file of the respondent police, 

seek bail.

2.  The petitioner's counsel was heard through phone.

3.   According  to  the  petitioner’s  counsel,  the  petitioner  is  in  custody  from 

5.5.2020 and prays for bail.

4.  It is a case of 395 IPC. The petitioner is in custody for 15 days.  Co-accused 

has been released on bail.  Considering the same, this court is inclined to grant bail.

5. Accordingly, the petitioner is ordered to be released on bail on his executing a 

own bond for a sum of Rs.10,000/- (Rupees ten thousand only) and on further condition that 

(a)  the  petitioner  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

(b) the petitioner shall not abscond either during investigation or trial.

(c)  On  breach  of  any  of  the  aforesaid  conditions,  the  learned  Magistrate/Trial 
Court is entitled to take appropriate action against the petitioner in accordance  with law as 
if the conditions have been imposed and the petitioner released on bail by the learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji 
Vs. State of Kerala [(2005) AIR SCW 5560]. 



(d)  If  the  petitioner  thereafter  absconds,  a  fresh  FIR can be registered  under 

Section 229-A IPC.

Delivered by me today

    Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
The Superintendent, Central Prison, Puzhal, Chennai.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Monday, the 18th day of May, 2020  

Crl.M.P.No.7409/2020
in

P-6, Kodungaiyur P.S. Crime No.627/2020

Prasanth .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
P-6, Kodungaiyur Police Station,
Chennai.               ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.R.Raja, Counsel for the petitioner and the CPP, this Court delivered the following :

ORDER

1. The petitioner, who was arrested for the offences punishable under Section 

294(b), 341, 188, 427, 269, 307 and 506(ii) of IPC in Crime No.627/2020 on the file of the 

respondent police, seek bail.

2.  The petitioner's counsel was not able to reached through phone as no such 

number. According  to CPP he is having one previous case and injured treated as OP

3.  It  is  a  case  of  307  IPC.  The  petitioner  is  in  custody  from  27.4.2020. 

Considering the nature of injury duration of custody, this court is inclined to grant bail.

4. Accordingly, the petitioner is ordered to be released on bail on his executing a 

own bond for a sum of Rs.10,000/- (Rupees ten thousand only) and on further condition that 

(a)  the  petitioner  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

(b) the petitioner shall not abscond either during investigation or trial.

(c)  On  breach  of  any  of  the  aforesaid  conditions,  the  learned  Magistrate/Trial 
Court is entitled to take appropriate action against the petitioner in accordance  with law as 
if the conditions have been imposed and the petitioner released on bail by the learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji 
Vs. State of Kerala [(2005) AIR SCW 5560]. 

(d)  If  the  petitioner  thereafter  absconds,  a  fresh  FIR can be registered  under 



Section 229-A IPC.

Delivered by me today

    Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
The Superintendent, Central Prison, Puzhal, Chennai.
Ss

***


